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Centi^l Mdndnistrative Tribunal

Principal Bench

LCP,103/96
37/96
in

Oh 993/91

Neu Delhi, the IGth Dulv, 1 996,

Hon'ble Bhii n.V. 'Haiidasan,
Hcn'blB Shii h.K. rthooja, PUh)

Bhri P.P. Lai
B-7/60/2 ODA Fist
aafciarjunQ L.nclf=ue
Neui Delhi. ' p P1 r c a n t

\i s,

Chs iIms n,
Tel eccmmu I"'i cation

Dsptt. of Telecom.
B&nchar Bhaujsn

Neu Delhi,

(Adv.Sh.L.X. joseph)

hespcdont;

GhQLA (orsl)

Hon'ble Bhri '•..y, haridssan, \Jl{3 ̂

This LLP filed by the applicant in

Dri 993/91 alleging that the respondents ha\ye not

ccmplied uith the order passed by the Tribunal

0 n 29.2.96 in ha 137/96 ana therefore actir

under the DC Act may be taken against them.

The applicant in f^1 H 137/96 had alleged that
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the riprBsBDt-Stion made by him in the office of

the Chairman, Telecom, Commission on 16.7,90 was not . •

-■isposed of by the competent authority and hao preyed

that the direction may be giv/en for the disposal of

the same, LJhen the fih uas heard, the Id. counsel

for the respondents had given an undertaking on the

basis of which the flh uas disposed of with the

following observations and oirectioins,

" Sr, counsel Shri Joseph assur-es us that in

the event that' the said representation has

not already been disposed of it will be

placed before the Chairman, Telecom,

Commission and a detailed and self-contained

reply to the sane uill be furnished to the

applicant within^ four weeks from the date of

receipt of a copy of this order, Ce note

this assurance and dispose of Tin 137/96

accordingly,'^

' ^. It is the said undertaking according to

the petitioner that has not been complied uith by

the respondents. Notice having been issued on the

Contempt Petition Shri Joseph, Id. counsel for the

respondents appeared bhd filed a reply affidavit.

It haS been sworn in the affidavit that the

representation submitted by the petitioner uas

disposed of as early as on 13,8,95 by a speaking
a t

order, a copy of which is/-'iim:ne'xaTe C-S and that
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the same uas receiued by petitioner also. It has been

further stated that even though the representation

had been disposed of as early as on 31.6.95 in lieu

of the directions contained in the order dated 29.2.96, the

matter uas again placed before the Chairman, Telecom.

Commission uho held- that the decision taken on

31.6,95 and communicated to the petitioner might

be taken as his decision and this information may be

conveyed to the petitioner. Accordingly, such

decision uas communicated to the petitioner by

registered AD by order dt. 7.5,96. The representation

having been Disposed of even before the oroer

dated 29.2,96 uas passed and a further reiteration

of the same uas made by letter dated 7,5,96, the,

respondents submit that there is no violation of any

of the directions uairanting action under the
/

Contempt of Court Act* On perusal of the petition,

affidavit, reply affidavit and additional counter

affidavit and also on hearing the petitioner

uho is present in person at a considerable length,

ue are of the vieu that there is nothing to indicate

that the respondents have defied the order of the

Tribunal. The undertakings given by the learned

counsel,■5hri Doseph on behalf of the respondents

uas that in the event the representation had not
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already been disposed of it uould be placed before

the Chairman, Telecom. Commission and his self-contained

reply uould be furnished to the applicant within

four weeks, as a matter of fact, the representation

had already been disposed of on 31,8,95. Howeuer,

a  further order on the matter had been passed by

the respondents. The petitioner may not be satisfied

with the result; but that does not mean that the

respondents haue committed a contempt. If the

petitioner is not satisfied by the outcome of the

representation, his remedy lies in seeking appropriate

relief challenging that deci ion ^nd not in mooting

the Contempt petition. In the light of what is

stated abo\/e, the respondents hav/e not shown any

defiance of the order of the Court, we dismiss the

Civil Contempt Petition and discharge the notices

issued. There will be no order as to costs.
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(  t?, KT ') ( A. y, Haridasa
( AJ Uice ChairmanlJ)
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